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CENTRAL ADMINISTRATIVE TRIBUNAL 
JABALPm BENCH

G3RCUIT SITTIN3 AT GWALJOR

OA No.345/04

Gwalior, th is  the o f June 2005,

C 0 R A M

HDN'BLE MR.M.P-SINGH, V2SS CHAIRMAN .
K)N*BIB m-M!©AN MOHAN, JIBICIAL MEMBER

Rajendra Kiamar Ben 
S/o  Late Shri Ramu Ben 
R/o e /o  Kalyan Prajapati 
Shiv Colony, Mbrar
Gwalior (MP) Applicant

•t
(By advocate : Ndne)

Versus

1* Union of India through 
The Secretary  
M inistry of Defence 
New D elh i.

2 , The Chief o f Air S ta ff  
Air Headquarters 
New D elh i,

3, The Air O fficer  Commanding in  Chief 
C entral Air Command#, Allahabad,

4 , The Air O fficer  Commanding 
No,4Q, Wing, 'Air Force'
Gwalior, Responclents

(By advocate Shri P*N* KeUcar)

OR D B R

By Madan Mohan, J u d ic ia l Member

By f i l in g  th is  OA, the applic?ant seeks a d ir e c tio n  to
• si ■

the respondents to grant the b e n e fit  o f compassionate 

appointment to the ap p lican t. I
2 , The b r ie f  fa c ts  of the case  are that the father o f the  

applicant while working on the post o f C iy ilia n  Mess Waiter 

at Air Force S ta tio n , Maharajpur, died on 8 ,2 ,9 9 , The

applicant who passed 5th Class submitted a representation  

on 18,1,2001 to  the respondents to  grant him compassionate I

-O

■\

1 ■ J  m



appointment. This representation  was rejected  by the 

respondents v id e  le t te r  dated 31st July 2001. He again  

submitted a representation  to  the Secretary, Ministry o f  

Defence requesting to provide eroployroent a ss is ta n ce  on 

con^assionate ground. The said  representation  was rejected  

by the respondents v ide le t t e r  dated 5th Octover 20G1, 

sa y ii^  that h is request was considered th r ic e  and due to  

very lim ited  nunfeer o f vacancies and al^o in  terms o f  

con^aratively b e tter  f in a n c ia l s ta tu s compared to  those  

selected # could not come on m erit, Subsequently the  

applicant made various representations and o r a l requests to  

the respondecits but a l l  in  va in . Hence th is  OA is  f i l e d .

3* None i s  present for the applicant. Herce the provision  

o f Rule 15 o f CAT (Procedure) Eules 1987 4s invoked.

4 .  Heard learned counsel for respondents. I t  i s  argued 

on behalf o f the respondents that the ap p lican t's  request 

was forwarded with recpmmaendation along with other sim ilar  

cases to  respondent Np.2 who was the competent authrarity 

for the purpose. In. turnj h is case was put up before the 

High Power S e le c tio n  Committee for consideration  three times 

as per Governiment's gu id elin es but the same was rejected  for  

not coming up on^nierit. The r e je c tio n  was duly Informed to 

the app licant. Only 5% ©f vacancies are permitted to  be 

f i l l e d  for compassipnate appoin;tment. S e le c tio n  was made 

on the b ^ i s  o f merit o f each case by comparing the indigent 

circumstances o f 'a ll the cases by the S e le c tio n  Committee*

As such, the d ec is io n  of the respoitients cannot be termed

as arb itrary, discrim inatory and unreasonable.

5 . After hearing the learned counsel for respondents and 

ca re fu lly  p e r u s i^  the records, we find th at the respondents 

have considered the case  o f the applicant th r ic e . It i s  a lso  

admitted by the learned counsel o f the app licant. The claim

-2-

w



was put up before the S e le c tio n  Board for consideration  

along with other candidates* However« the applicant 

could not come up on merit as the s e le c t io n  i s  made on 

the b a sis  of merit o f  each case by conparing the inddgent 

circumstances o f a l l  the cases put up before the contnittee* 

The applicant.has not f i le d  any rejoinder controverting  

the contentions W  the respondents in  th e ir  rep ly . As the 

respondents have considered the claim  o f the applicant 

three times in  acco dance with the p o licy  o f the Govt, o f  

India, M inistry of Defence, the act:ion o f the respondents 

seems to  be p er fec tly  le g a l and j u s t i f ie d ,

6 . Considering a l l . f a c t s  an3 circumstances o f the case , 

the OA has no n e r it .  Accordingly the OA is  d ism issed . Ko 

c o s t s .
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(Mad an 
Ju d ic i

han)
Member

(M.P^ingh) 
Vice Chairman
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